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1Present 
; The HOn'ble Mrs LakshmiSwanij-  

nathan, Vice-Chairman. 

The Hon'b.le Mr S.K.Naik, Admn. 
Member. 

At the request of mr S.Nath leanned 
counse1 on behalf of the petitioner list 

on 21.11.2003 for hearing. 

Mer 	 Vice-Chairman 

Heard counsel for the parties. Order 

passed separately. 

Member 	 Vice-chairman  
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWPHATI BENCH. 

Contempt Petition No. 53 of 2003 (In O.A.87/2002) 

Date of Order : This the 21st Day of November, 2003. 

The Hon'ble Mrs Lakshmi Swaminathan,Vice-Chairman. 

The Hon'ble Mr S.K.Naik, Administrative Member. 

Shri Bhabesh Saikia, 
Belder/Wheelman under 
Executive Engineer, Postal Civil Division, 
Shillong, Meghalaya. 	 ...Applicant 

By Advocate Sri I.Hussain. 

- Versus - 

Sri S.Ghosh, 
Secretary to the Govt. of India, 
Ministry of Communication, 
Deptt. of Pasts, 
New Delhi-110001. 

Srj P.K.Chatteriee 
Chief Post Master 6eneral, 
N.E.Circle, 
Shillong-793001. 

Sri A.K.Gangopadhyy, 
Superintendirig Engineer, 
Postal Civil division, 
Yogayog Bhaban, 
Kolkata-700012. 

Sri R.K.Gangopadhyay, 
Executive Engineer 
Postal Civil Division, 
Shillong-793001. 	 .. .Respondents 

None for the respondents. 

ORD E R(ORAL) 

MRS LAKSHMI SWANINATHAN (v.c) 

We have 'heard Sri I.Hussain, learned counsel for the 

petitioner in C.P.53/2003 (O.A.87/20020). The learned 

counsel has alleged that the respondents have wilfully 

disobeyed the orders of the Tribunal dated 8.11.2002 in 

O.A.87/2002. 

2. 	The learned counsel for petitioner has drawn ou 

• attention to the letter dated 25.6.2003 issued by the 

respondents as well as the interepartmental letter issued 

by the Executive engineer, Postal Civil Division, Shillong 
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to the Superintending Engineer, Postal Civil Circle, 

K.olkata dated 7-1-2003. He has also referred to other 

letters placed At Annexures 5 and 6 In the aforesaid 

letters dated 17-4-2003, reference has been made to 

the orders of the Tribunal dated 8-11-2002 and the 

concerned officer has indeed recommended the 

appointment of the petitioner against one of the 

vacant posts, which will also cater ,  to the 

Departmental requirements of Group 0 staff. It is 

also relevant to mention that in the letter issued by 

respondents dated 15-6-2003, on the representation 

made by the petitioner in terms of the Tribunal order 

dated 8-7-2002 they have clearly stated that at the 

moment there is no clear out vacancy of Group D and it 

will be considered as and when vacancy arise. 

3. 	After careful perusal of the Annexures to the 

Contempt Petition, we are unable to agree with the 

contentions 	of 	the learned 	counsel 	that 	the 

respondents ha\e wilfully acted in any disobedience cr' 

are not implementing the Tribunal's orders. On the 

contrary, the rabove facts show that there is no 

justification to proceed in the matter or to issue any 

notice to the respondents on the Contempt Petition 

Accordingly CP 53/2003 is dismissed 

ICA 

(SKNaik) 	 (Smt Lakshmi Swaminathan) 

Member (A) 	 Vice-Chairman (J) 

/vikas/ 
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IN ThE CENTRAJ. iDMI ISTRATIVE TRIBUNAL 
wthI 	_J 

GUWAHATI BENCH, GUWAHATL 

I!ç. 

Contempt Petition No. 	/2003 

in O.A. No. 87 of 2002 

In the Matter of 

Sri Bhabesh Saikia 

Petitioner 

-Versus- 

Sri R cLL_ 	&Ors. 

Respondents 
Alleged Contemners 

-And- 

In the Matter of:- 

An application under Section 17 of the 

Administrative Tribunals Act,. 1985 

praying for initiation of a contempt 

proceeding against the alleged 

contemners for non compliance of the 

Judgment and order dated 8.11.2002 

passed in O.A. No. 8of 2002. 

-And- 

In the Matter of:- 

Shri Bhabesh Saikia. 

Son of Suren Saikia, 
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Resident of Oakland (P & I Colony), 

P.O. Oakland, ShiUong. 

Presently working as 

Belder/Wheelman under 

Executive Engineer, 

Postal Civil Division, 

Shillong, Meghalaya. 

Petitioner. 

-Versus - 

1.Sri WA-0MI- 

Secretary to the Govt. of India, 

Ministry of Communication, 

Deptt. of Posts, 

New Delhi - 110 001 

Sri P.K. Chatterjee, 

Chief Post Master General, 

N.E. Circle, 

Shillong - 793 001. 

SriA.K. Gangopadhyay, 

Superintending Engineer, 

Postal Civil Circle, 

Yogayog Bhaban, 

Kolkata - 700 012. 

1 	i 
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4. Sri R.K. Gangopadhyay, 

Executive Engineer, 

Postal Civil Division, 

Shillong - 793 001. 

Respondents 
Alleged Contemners 

The humble petitioner abovenamed; 

MOST RESPECTFULLY SHEWETH 

That, the petitioner states that he was initially engaged as 

Belder/Wheelman through contract labour under the 

respondent No.4 as daily wage basis and he is continuing 

as such till date. 

That in the meantime, two nos. of regular vacancies of 

Belder/Wheelman fell vacant and as such prayed to the 

respondents for granting temporary status as Belder/ 

Wheelman or in any other grade IV post. 

That, the petitioner states that as on action was taken to 

appoint him against the existing Grade IV vacancy he 

approached this Hon'ble Tribunal vide O.A. No, 87 of 2002 

with a prayer for direction to the respondents to grant him 

temporary status and then to regularise him in service. 

That the petitioner states that this Hon'ble Tribunal vide an 

order dated 19.3.02 was pleased to admit the application 

and further ordered to maintain status-quo as on that day 

- - 
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as regards service of the applIcant/petitioner. Thereafter, 

the application was heard finatly and this Hon'ble Tribunal 

was pleased to dispose of the same vide an order dated 

8.11.2002 directing the Applicant/petitioner to submit a 

representation to the authority narrating all the facts and 

also directed the authority to consider the same 

sympathetically against any future vacancy as per norms, 

considering the service rendered. 

The copy of order dated 8.11.2002 in 

O.A. No. 87 of 2002 is annexed as 

Annexure No.1. 

That, the petitioner states that, he submitted a 

representation dated 15.11.2002 atongwith a copy of order 

of this Tribunal to the respondent no.4 (with copies to 

respondent no.2 and 3) with a prayer of regularisation of 

his service as per order of the Hon'ble Tribunal. 

The copy of representation dated 

15.11.02 of the petitioner is annexed as 

Annexure No.2. 

That the petitioner states that in the meantime another 

Grade IV post fell vacant under the respondent no.4 after 

promotion of Sri Vicky Singh, Peon (Group-D) to the post 

of Clerk Gr.II vide an order dated 7.11.02 of the 

respondent no.3. 
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The copy of Promotion order dated 

7.11.02 is annexed as Annexure No.3. 

7. That, the petitioner state that on receipt of the 

representation alongwith the copy of order in original 

application, the respondent no.3 wrote a letter dated 

28.11.02 to the respondent no.4 for a detail report as 

regards regularisation of the service of the petitioner. 

Accordingly the respondent no.4 sent a letter dated 7.1.03 

to the respondent no.3 giving a detail report regarding 

regularisation of service of the petitioner. In the said letter 

the respondent no.4 also stated that there is acute 

shortage of Group 'D' staff under him and atleast one 

office peon and one chowkidar are necessary. Moreover, 

the posts are lying vacant after promotion of earlier 

incumbents. Accordingly the respondent no.4 requested 

the respondent no.3 to regutarise and give appointment to 

the petitioner against the vacant post to cater the 

immediate need of the department and also to implement 

the order of the T,ibunai. 

The typed copy of letter dated 7.1.03 of 

the respondent no.4 written to the 

respondent no.3 is annexed as Annexure 

No.4. 
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That, the petitioner states that as per his information there 

were several inter-office correspondence favouring and 

approval of regularisation of service of the petitioner in 

Grade IV post. Irtich letter, the respondent no.4 sent a 

letter dated 17.4.03, requested the respondent no.3 to 

offer an appointment to the petitioner considering the 

immense problem for day to day functioning of the office. 

The typed copy of letter dated 17.4.03 of 

the respondent no.4 to the respondent 

no.3 for appointment of the petitioner is 

annexed as Annexure No5. 

That the petitioner states that the respondent no.4 by 

another letter dated 3.5.2003 requested the respondent 

no.2
4

informi 	him about necessary approval of the 

Screening Committee for appointment of the petitioner 

against any of the Group 'D' posts and also informed him 

about steps taken by the respondent no.3 for appointment 

of the petitioner against the vacant post as they are facing 

immense problem in day to day functioning of the office. 

The copy of letter dated 3.52003 of the 

respondent no.4 written 	to the 

respondent no.2 is annexed as Annexure 

TI 



\ 

-7- 

That the petitioner states that when all formalities for 

regular appointment of the petitioner were complete 

including approval of the Screening Committee, the 

respondent no.4 vide a letter dated 25.6.03 intimated the 

petitioner as follows 

'This is to intimate you that your request cannot be 

acceded to at this moment since there is no clear cut 

vacancy for Group 'D' post. However, your case may be 

considered when such potentiality will be cropped up. This 

is as per CAT, Guwahati Bench% order dated 8.11.02." 

The copy of letter dated 25.6.03 of the 

respondent no.4 rejecting petitioner 7s 

prayer for regularisation in service is 

annexed as Annexure No.7. 

That the petitioner submits that he has been rendering 

service to the respondents on casual basis and although 

there are clear vacancies of Group 'D' post under them as 

reflected in various departmental correspondences the 

petitioner's prayer has been rejected taking a false plea of 

non availability of clear vacancy. This view is contrary to 

the view expressed by the respondents in their 

departmental correspondences which are reflected in the: 

Annexures appended herewith this petition. 

•IFTII 	 I 



.12. That the petitioner submits that this Hon'ble Tribunal vide 

its order directed the respondents to consider the case of 

the petitioner against the vacancies and they ought to 

have regularised the service of the petitioner against any 

of the vacancies in terms of the order of this Hon'ble 

Tribunal. But the respondents have deliberately and 

willfully violated the order dated 8.11.02 in O.A. No. 87 of 

2002 and as such they are liable for contempt of court. 

That the petitioner submit that as per Hon'ble Tribunal's 

direction the case of the petitioner ought to have been 

considered sympathetically and to appoint him against the 

existing vacancies which has due approval of the screening 

committee. The respondents cannot reject the prayer of 

the petitioner taking a new plea and violate the order of 

this Hon"ble Tribunal. Because of violation of the order of 

this Hon'ble Tribunal it is a fit case for initiation of 

contempt proceeding against the respondents/alleged 

contemners and therefore this Hon'ble Tribunel may be 

pleased to initiate a contempt proceeding against them 

and impose punishment in accordance with law and further 

be pleased to pass any other order or orders as deemed fit 

and proper in the facts and circumstances as stated above. 

That this application is made bonafide and for ends of 

justice. 
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• 	 Under the facts and circumstances stated 

above, the Hon'ble Tribunal be pleased 

to initiate contempt proceeding against 

• the alleged contemners for wilful non 

compliance of the order dated 8.11.2002 

passed in O.A. No. 87/2002 and further 

be pleased to impose punishment upon 

the alleged contemners in accordance 

with law and further be pleased to pass 

any such other order or orders as deem 

fit and proper by the Hon'ble Tribunal. 

And for this act of kindness the petitioner as in 

duty bound shall ever pray. 

Affidavit... 

t 
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AFFIDAVIT 

I, Sri Bhabesh Saikia, son of Shri Suren Saikia, aged about 

33 years, resident of Oakland, Shillong P & T Colony, P.O. 

Oakland, Meghalaya do hereby solemnlydeclare as follows 

That I am the petitioner in the above contempt petition 

and as such well acquainted with the facts and circumstances of 

the case and also competent to sign this affidavit. 

That the statement made in paragraphs 1-5 are true to my 

knowledge and belief and I have not suppressed any material 

fact. 

That this Affidavit is made for the purpose of filing 

contempt petition before the Hon'ble Central Administrative 

Tribunal, Guwahati Bench in the matter of non compliance of 

Hon'ble Tribunal's Order dated 8.11.2002 passed in O.A. No. 

87/2002. 

Identified by : - 	 B E P 0 N E N T 

5C 

Advocate 



S 

DRAFT CHARGE 

Laid down before the Hon'ble Central Administrative 

Tribunal, Guwahati for initiating a Contempt Proceeding 

against the contemners for wilful disobedience and 

deliberate non-compliance of order of the Honbie Tribunal 

dated 8.112002 passed in O.A. No.87/2002. 
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My 

Original Application No. 87 of 7302 

IT 	 Date of Orders This the 6th Day of Novciber 2002 

HON*BLE MR.JUSTICE D.N.CHOUDHURY,VICCIRM 

I 
Sri Bhabesh Saikia, 
Son of Suren Saikia, 
Resident of Oakland, 

• 	
,.. (P&T colony) 

P.O. Cokland, ihillong. 

posently working as Belder/Whealinan, 

4. through Contract Labour under Postal Civil Division, 

Shillong, b1halaya, 	Applicantz 
Y. 

By vocato Mr. 1-Hussain, Firs. S 0  Seal 

	

• 	 , y• ,•  

The Union of India, 

	

• 	

. J ; represented by.the Secretary to the G0,0f India, 
.'. Ministry of communication, L)epartinont of Posts, 

-tit , 	 Now Dclhi-1100010 

I 

	

I 	 • 	

2 The Chief Poet Master, General, N.E.Circle, 

	

t I 	 Shillong-793001. 

	

... 	 ii. 	'.- 	 . 

3. The Superintendent Engineer, 

Y;  t
Postal Civil C4rcle, - 

m~  Yogayog l3haban, 
Ko1Ic.ata-700012 

; 
• 	4.: The Executive Engineer, 

• . 	 Postal Civil Division, 
Shillong793001. 

5 The Assistant Enineor, Postal Civil Sub Division, 
Shi.Uong, Meghalaya. 

••J 	 Respondeflt5i 

j tBy. Advocate Mrs A Deb Roy, Sr.C.G.S.C. 

• 

D 
.................... 

• 	•1 
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 ..

CHOUDHURY,V.C.(J)s 

By thiB application the applicant has sought for 

direction from the Respondents for absorbi,nghira in 

c\itable post under the Respondents. The applicant claimed 

tq have wrked undtr th 	sponients as on daily wage 
9. 

	

/ iq\ 	7 	 contd/- 

kt  

	

___ 	 - • 	 . & 
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bis with efL(Ct from 16th April 2001. The applicant 

WAS 
engaged thràugh contract labour. The dppliCaflt c1aiju-I 

/ 	
for his regular absorption or for conferm' 3 flt of tnporary 

n status under the Respondets. On the strength of thL 

required service rendered for te department. The Respon- h 

dents in its written statement COfltOSt 0(1 the claim of the 

that since the applicant was applicant and also otated  

working as Contract labour the apilicant is/was not entitled 

for conferment of teinporary status. 

2, 	We have heard Mr.I.Hussaifl learned ounsel appearing 

ant and Mr.A,Deb Roy, Sr.C.G.S.C. 
on behalf of the appll  

• for the Respondent 3 
at length. From the materials on 

records 
it is difficult for the iribunal to issue directions 

on the respondents to grant tanporary status to the 
applicanto 

The applicant 
is/was not engaged by the Government department 

even as Casual 1azdOor, the applicant was engaged as contract 

labour For the fitness of things however, I am of the view 

that the authority need to consider the.,ca3e of the applicant 

Q 	

3ympathetiCaliyø taking into consideration the services 

so far rendered agoinst any future vacancy. Mr.A.DQb Roy, 

H Sr 0C.G.S.C. also stated that the matter may be left to 

l '0 of the appliCdnt, in 

the c1rcwnstdCeJ br encjaganeflt undct the epartmeflt 

djrectly against any futlre vacancy in accordance with 

the 
Establishment. In the facts and circumstaflces of the 

o 	I am of the opinion that ends of justice will be 
met 

' 

if a direction is issued on the applicant to 
su1it a 

representatiOn before 	
all the 

t 	 / /aCt3 ard if suchLPStiOr 
t5 preferred, the authority 

( 	

4' 	
\should conjicier the same 

5ympath eti C c llY agalnst any 

contd/- 

2 	 • 

I 
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future vacancy as per tne flOLifl3, kepin in the services 

sorviCeB rendered by the applicdflt. 
V. 

I 
3e 	

su'bject to the observation3 made above the 

application is LiispoSed of. Therti sii], howeVer 4  no order 

• 	as to costs. 

-- - -------- - 
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li-IF IEXFCIY11VF FN(N[lR 
POSTAL CIVIL DIVISION 
SI I I I ,LONG---7flt0 I 

4PY 

l)aeii SIIw 	he 	' Nov. 200,2 

Sub- Prayer for regularisal ion 01' casual labour. 

Sir, 
With due respect I would like to state the lollowing for your kind consideration 

and sympathetic order. 

That sir, 1 was serving s contract labour since 16.4.2001 under you nd 

codtinuing as such till date. (filed O.A. No. 87/2002 in Central Administrative Tribunal 

for regularisation of my service. Hon'ble Tribunal was pleased to admit my . application 

and passed final order on 8.11 .2002 directing the respondents to consi F me for 

regularisation in any Grade-IV post against any available vacancy. 

That sir, as to my information, under you Iwo grade-tV posts are lying vacant, one 

due to promotion of Sri Vicky Singh,(Office Peon), Postal Civil Division and another is 

Office Chowkidar in Postal Civil Sub l)ivision, Shillong. 

That sir, my regularisation could be considered by your excellent self against any 

of these ailable posts as per the Hon'ble Tribunal's Order. 

That sir, now again 1 fervently request you to consider Illy case and rgularise my 

service for which act of your kind considera1ion I shall remain ever grateful to you. 

Thanking VOL.], 

Yours faith ftil ly 

(SRI BHABESH SA1K1A) 
S/o Sri Swen Saikia 
Postal Civil Division 
S liii lo i, 

Copy to:- 
I The Chief Postmaster General, NE Circle, Shillong, 793001 

2 The Superinlending Fngincer. Postal ('ivil Circle, Yogyog Bhawan, Kolkata, 

700012 

111 

. 	... 	. 	 .-t 	.: .... . 
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Annexure No.4 

DEPARTMENT OF POST:: INDIA 
OFFICE OF THE EXECUTIVE ENGINEER:: POSTAL CIVIL DIVISION:: 

SHILLONG - 793 001. 
No. 16(20)2001/SHCD/1918 	Dated at Shillong ihe 7.1.03 

To, 

Shri A.K. Ganguly, 

Superintending Engineer, 

Postal Civil Circle, 

Yogyog Bhavan (4th  Floor), 

Kolkata - 700012 

Sub : Request for regularisation of casual/contract labour Case 

of Sri Bhabesh Saikia. 

Ref: Your No. 16(31)02/SE(P)/EOL/1341 dtd. 28.11.2002 

As desired by you alongwith the above cited letter, 

detailed report is furnished below : - 

Regulating water supply in Postal colonies at Shillong viz. 

at Banasree and Oakland is being executed by contractor 

engaged by department time to time as required on contract. 

basis as the service is essential since the original supply is from 

Telecom/BSNL . authority. Shri B. Saikia is one of such staff 

- engaged by the agency for Oakland P & T Colony. 

Working for long time, Shri B. Saikia has filed the Case 

O.A. No.87 of 2002 in cATGuwahati for regular absorption of for 

conferment temporary status by the department. 

The case was defended by the department i.e. by the 

Postal Civil Division, Shillong through Sri Arunesh Deb Roy Sr. 

Central Govt. Standing Counsel, CAT Guwahati and the 
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Judgment was pronounced by Vice Chairman CAT Guwahati on 

8.11.02 (copy enclosed for ready reference). 

It can be seen from the judgment that Vice Chairman CAT 

Guwahati has given direction to the Respondent/department that 

it is difficult for the Tribunal to grant temporary status to the 

applicant as the applicant is not engaged by the department 

even as the casual mazdoors. He also gave the direction that 

applicant's case may be sympathetically considered by the 

department for regularisation. Keeping in view the service 

rendered by him against any future vacancy. 

4) 	In this office letter NO.12(4)02/SHPCED/957 dt.29.10.02 

you have already been requested by this office that considering 

the acute shortage of Group 'D' staff in Postal Civil Division, 

Shillong, it is very much essential to post 2(two) Nos. Group V. 

One in the post of office peon and other in the capacity of office 

chowkidar prior to give effect of promotion order which have 

already been issued by you and implemented. It is very relevant 

to mention that consequent upon the promotion of Shri Vicky 

Singh Group '0' to WC Gr-II, both the posts are lying vacant 

creating immense problem in day-to-day functioning of this 

division. 

Clubbing all the above, I would request you to regularise 

and give the appointment to Shri B. Saikia against any of the 

vacant post which will cater immediate requirement of Group 'D' 

II 
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staff by which the judgment of CAT, Guwahati will also be 

honoured. 

I am also requesting CPMG, N.E. Circle, Shillong on the 

same line in response to their letter No. Staff/13-37/2000 dt. 

10th December, 2002. 

Hope that, the cause of Shri B. Saikia will be consklered by 

you sympathetically in the light of above and do the needful for 

his regularisation/appointment. 

Enclo - One Judgment of CAT/Guwahati in 2 pages. 

I 
Executive Engineer 

Postal Division 
Shiflong. 

Copy to 

Shri P,K, Chatterjee, CPMG, N.E. Circle, Shillong w.r.t. his 
above cited letter cltd. 10th December, 2002. As this office• 
is facing acute shortage of Group 'C' and Group 'D' staff, it 
is very much essential to sympathetically consider his case 
which will also honour the judgment pronounced by CAT 
Guwahati dtd. 8.11.02 in O.A. Case No.87 of 2002. It is 
further requested that you can give your comments to SE, 
PCC, Kolkata in the line of regularisation/appointment 
considering the present staff position of this division and 
merit of the case. 
Enclo: One Judgment of CAT Guwahti dt. 8.11.02. 
The Assistant Director (Vigilance) 0/0 the CPMG, N.E. 
Circle, Shillong for information and necessary action 
please. 
Enclo: One copy of Judgment of CAT/Guwahati dt.8. 11.02. 

Sd/- illegible 

7.1.03 

Executive Engineer 
Postal Division 

Sh illong 
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Annexure No.5 

(National Emblem) 
India Post 

R.K. GangopadhYaY, 
Executive Engineer © 	

Postal Civil Division, 
S 	 Shillong. 

D.O. No. 16(20)2001/SHCD/ 	Dated 

Dear Shri GangopadhyaY, 

I am writing this letter to you in connection with the request of 
regularisation of casual/contract labour for the case of Sri B. Saikia in 
this connection I am enclosing herewith a copy of letter received from 
CPMG, N.E. Circle, Shillong bearing No. Staff/13-37/2000 dated 
11.04.03 whIch Is self explanatory. 

In view of the above, I would request you to issue appointment 
offer in favour of Sri B. Saikia against 4 Nos. posts of group 'D' in your 
Circle already cleared by the Screening Committee. 

Considering the immense problem as already explained to you 
time tp time in day to day functioning, appointment offer may please 
be given in favour of Shri B. Saikia either in the post of office 
chowkidar or in the post of office peon. Both of these are essentially 
required due to the present situation. 

An early measure may please be taken from your end to end the 
present .... situation being faced by this division. 

With deep regards, 

Yours Sincerely, 

Sd! -  illegible 
17.4.03 

R. K. Gangopadhya•y, 

Enclo As abovenamed; 
	

Executive Engineer © 
Postal Civil Division, 

To, 
	 Shillong. 

Shri A.K. Gangopadhyay, 
Superintending Engineer, 
Postal Civil Circle, 
Yogayog Bhavan (4th Floor), 
Kolkata - 700 012 

Copy to : - 
1. Sri P.K. Chatterjee, Chief Postmaster General, N.E. Circle, 

Shillong. This is with reference to his above cited letter. 

R.K. Gangopadhyay, 
Executive Engineer © 
Postal Civil Division, 
Shillong. 
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-16(2o)2oo1/llcD; I 	Dat,d  

. 	
tr Shil Chatterjee 	 . 	 '2 

J an' writing this 'etter th 	in connection with the r q,est ofreguJp L lor of 
casuai ,confract labour for ihe case of Sri B. Saikia. In this connection piee recall our ear1ir 
dis:buion n peence ofAD(Staff) Sti B R Ha1di ACco1diu1y letler was ts¼ued vde this office 
iet4r p: 16(20)200IISHCD/2263 dtd.25.3.03, reply of. which was aLso rceived vide your. No': 

	

. 	
Sta&337./2OO1 dtd.1L43:it is presumed that the bove1ettr was issucd under your directive o&y . 
Ths oIike accoraingly reacted and sent a D 0 leUer to Sri A J Gangopadhyay SE. PCC Ko1kaa "ide 
Dop 16(20)2001,'SFJCD/82 dtd21..O4.O3to isué necessiry appointment oër in farour of Sri B: 

. . Sai1I(ia1hgainst4 Nos. ofpost of Group 'D' in Postal Civil Circle, Kolkata for which cJearanc by the 
scrten1bg committee has already been received, Thring my last tour, to Kokara, the malter Was also 
dis?ud with SE 2CC, Koikata and considermg 'the utgency he was kind enough to' issue the 
appointment offer n favourol Sri B. Saika sitwe concurrence has already e"r, . . 

NowI am in receipt of another letter from your end.bearing No: StaffYl3-. 
37P, O.QO dtd.1.05.03 which is tot only confusing but misleading. Since SE, PCC,Ko1katai empowe ed 
for, tr4fer/posting and iecrmtment of Group C and 'D categoty staff vitwi nts ctr'ie C1LeStO  of 
divrsiIçn of one pose to your  cii dc does not arise which ci be ckarei up from his cid onl As the 

	

/ 	coi4uritence na.s already been giwn by you ide your letter dt ii 03 Thet efçre I rcquest E, PCC, 
/ . Kolkaf to ignore this letter and take neessary positive nieasue for the issue of a ointment in favour 

• 7 . . of 4i '• •Saikia against 4' No.s of group D' post lying in this circle for which clearance has already , 

	

• 	. 	beeii o ained from the screening ãomrnittec.  
* 	' 	

. 	 •/ 	. 

I 	
This is for your k1nd nforation piase 

Witii,,cieep legai dc 
• 	•' 	:. 	. 	Yours Shicerely, 	. 	. . 	.. 

To17 	 .,... 	.;.. 	.: 	. 	...• 	. 	 ..-. 	. 

L ri P [C Chattere 	 (R 1< G %NGOPDUy4) 

	

I !e' Fe master Gcngral 	 ., 	 ... . 	 . 	, 	 cive &gineer 
F. Circle 	 F45tal Civil Dimxov 

CoptoiI 
• 	1. Sli i.K.Gangopadhyay,. Siupenintending Engineer, Postal Civil Circle, Koikata. Coisidening the immense 

robem as aireaoy explained to you t,me to time in day 1.oday uuincnomng apportDPnr ffi ma pia 1* 
iverl in favour of Sri B. Sakia either in he post c f office ChowK dr or in the poi f OTicc Peon as b )41 f 

	

• 	, 	
. t,es are essentialJy required due to the present situation. An early mciisure may please be taken from ye-Jr 

dhd o that the present crLsb being fated by this division can t)C overcome 
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DEPARTMENT OF POST:: INDIA:: 
OPFICE OF THE EXECUTiVE ENGINEER:: POSTAL 

CIVIL DIVISION :: 
• 

No: 16(20)/2001/SHCD/ .3 	 Dated at Shillong the, 

To 

/7 riBhabash Sailda 
S/oSurenSajkja 
C/n 1staJ Ovfl Sub-flyso 
Shilo. 

Sub :- 	Prayer for regularisation of casual/contract labour. 

Ref :- 	Your Application M. Nil dtd. 20.11.02 addressed to SEP(X Elkata and 
endorsed to this office awl otrs. 

-.•---, 

( 	This is to intimate you that your request can not be acceded to at this 
moment since the is no dear cut vacancy for group 'D' post.. Hbwev€, your case may 
be cxnsidered e 	fli1fl5 jj5  is as pf.T cAT, Guwha1i 

I Bch's order dt.08. 11.02. 

62. 
(fLK.GANG0PADHYAY)  

Execiive EngiEeer 
Postal Civil Dh4ion, 

Shiiloig. 

o  


